
IN THE CENTR?.L ADMINISTRATIVE TRIBUNAL S HYDERA8AD BENGI 

yA.NO.691/93  
in 	 Date of Ordefl 8.9.93 

O.A.NO.921/92  

BEThEEN: 

Union of India Rep. by its 
Secretary, Mini5trY of Defence, 
New Delhi. 

/ 	
2. The scientific AdviSet to the 

Minister of Defence & Director 
General of gesearch & DevelOPWt 

/ 7 	
Organisatioft New Delhi. 

3. The Director. Defence E1eCtroni. 
Research  
Lines, Hyderabø. 	

.. petitiOflet 	5 
ReSpOfldCfltS Lu—' 

A N D 

B ,Daniel 
.. Respofldtflt/ 

petitioner 

counsel for the petitionerS 
	.. Mr NRDevrai 

Counsel for the Respotadent 
	.. M.K.suakakar Reddy 

a-- 

I-ION'BLE SHRI A.B.GORTHI : 

HON 'BLE SItI T.CHANDRASEXHARA REDDY 
S MEMBER (JUDL.) 



:3: 

-:4- 	
- 	 • 	 . J.'.1ç., 

Copy to:- 

1. Secretary, Ministry a? De?ence, Union of India, New Delhi3 

2., The  Scientipic Adviser to .theMinister of Derence & 
- DireOtor General o? Research & Development Organisation, 
New Oeifl'ir  

.3. The Director, De?ence Electronics Research Laboratory, 
.........  Chandrayanagutta lines, Hyderabad. 

H-, 	 - One copy to Sri. 	R.Davaraj, Sr. CGSC, CAT, Hyd. 
' 	5. "One copy to Sri. K.Sudhakar Reddy, advocate, CAT, Hyd. 

One coy to Library, CAT, Hyd. 6.
-.  

7. One spare copy. 

- 	. 	 . 

- 	 - 

... 



Order of the Division Bench delivered 

by Hon'ble Dhri A.B.Gorthi, x's,mber(Mmn.). 

• 
in this S an earnest plea has been made 

by the respondents once again forextenhiofl of time 

for implementation of -the julgement in OA.921/92. 

The ji4gement was to be complied within a period 

of 4 monthS from the date of communication of the 

jtgenlnt delivered on 22.10.92. On the request 

of the respondents extention of time was granted 

firstly upto 12.6.1993, and thereafter upto.13.8.9&.' 

Notwithstanding such grant of extentiOn of time on 

two occasions the respondents have made yet anqthet 
oMt 

request for extentiOri of time upto 13,11.93.. We ase 

not inclined, to accept this request as we are not 

convinced that serious,effortS have been made to 

promptly comply with our j*xigement. 

2. 	M.h.691/93 is rejected and it is expected 
'J5 tLc 

that the respondents to cpmply with our jixigement 

in O.A.921/92 promptly and with li€1!aY. 

(T.CHDRJlSEKMA IREDDY) 	(A.B.GOR i) 
Member (Judl.) 	 . Member (Mmn.) 

Dated: 8th September. 19.93 

(Dictated in Open court) 
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